195 Flood in Kerala, Rajasthan

etc. (C.A.)

SHRI VASUDEVAN NAIR (Peermade):
1 too agree with my hon. friend Shri P,
Gopalan  that unfortunately the hon,
Minister of Irrigation and Power cannot
give any reply to our pertinent questions on
this occasion because we are very much
interested in the relicf measures and the
support that we should get from the Central
Goveroment, All the same, I would request
him to convey our suggestions to the
concerned Ministers and take up the matter
in all earnestness on our behalf and on
behalf of the House with the Prime Minister
and the Food Minister especially,

As far as Kerala it concerned, the
statement itself makes is very clear that
out of 10 districts, seven districts are sever-
ely affected by floods. Floods are a natural
occurrence, but this year’'s floods are
something unprecedented. That is why 1
am sure that our Government are going to
request the Central Government for
adequate assistance, Their request might
not have reached the Central Government
at this time, but we have seen unews in the
newspapers that they are approaching the
Central Government,

The most important help nceded at this
moment is additional foodgrairns, In
most of the areas, thousands of families
had been evacuated, and Government have
decided to supply them with free ration at
least for a few wecks to come till they can
go back and scttle down and take_ up their
own work there. During this lean pcriod,
the rationing system in Kerala is aiso very
much hard-pressed. So, we want assistance
from the Cenral Government by way of
additonal foodgrains.

So, I would request the Irrigation
Minister, because he represents the Govern-
ment of India at this time, to take up this
matter imimediately with the Food Minister
and also with the Prime Minister and do
something in the matter, I would like to
know whether already any discussjon has
taken place and whether there is any effort
on the part of the Central Government to
help the State of Kerala, because this in an
unprecedented  situation, by  supplying
additional foodgrains, apart from monetary
help.

DR. K. L. RAO : Ishall pass on the
suggestion made by the hon. Member to
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Finarce Minister, the Prime Minister and
the Food Minister I would also request
the State Government to send in their requ-
irements immedietely,

12.40 hrs
PAPERS LAID ON THE TABLE
Aircraft ‘Amendment) Rules

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
On behalf of Dr. Karan Singh,

1 beg to lay on the Table a copy each
of the following Notifications under section
14A of the Aircraft Act, 1934 :—

(1) The Aircraft (Third Amendment)
Rules, 1969, published in Notifi-
cation No. G.S.R. 1045 in Gaz-
ette of India dated the 3rd May,
1969 together with an explanatory
note. [Placed in Library. See No.
LT—1444/69.]

(a) The Aircraft (Fourth Amendment)
Rules, 1969, published in Notifi-
cation No. G,S.R. 1370 in Gazette
of India dated the 14th June, 1969
together with an ecxplanatory note.
[Placed in Library. See No, LT—
1445/69.1

Notifications under Employees’
Provident Funds Act
faars agr fag g weama § gu-sst
(st fagmae g ) - st wETAR W
oraTT #1 s § & famfafed o aar-
gee g3 I@ATE ¢

(1) s wfaeq fafa wlafqam,
1952 F €10 7 FT IT-AT
(2) & ;e fawafafaa ufa-
AT F 0F-0F A6

(o) FHaQ wfaen fafa (g0
dag) drwar, 1969 @t
fai® 28 97, 1969 F W@
F oA § wfqgaar &
Sto  THo HTTo 1510
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(s sewTw) AW o
udo Mo 1511 (fewt
geFw) # gwifaa gg 4

FHaT wiger fafy (e
gET)  A19A1, 1969 FY
feai® 28 97, 1969 F #Ig
& T § afyg=ar dear
SiTo THo Ao 1512 (ﬂ;l'iﬁ
HEHIU) WX Slo  THo
#¥o 1513 (ferd) dewam)
# gifaa gf 4

(2) wawQ wfaen fafa nfafqas,
1952 &Y 911 4 F IT-910(2)
F wefia wfagaar deat foudo
Ao 1506 (HTFT HEHIA)
AT Sle THe H;To 1507
(feedr devzar) a1 us ufa
a1 feqis 28 A, 1969 &
W@ & AT §  wHifug g
&Y qar fagF @ 93q wfa-
fran # wgga 1§ asar
FTETHIT ISIT HT ST 4T |

(3) wa=rd wfasy fafy ufuafaas,
1912 ¥ "ixr (1) F z=T
iy # a5 wfugaar gear
Sto GHo Ao 1508 (HAKT
FEFIW) A Sto THo HIo
1509 (fe=dt gewew) F wH
sfa & feais 28 97, 1969
FART F AT § gFIfEa
g qa fagd gro W
afafraw 1 37 a0 @@l 9T
femma fear @ faqad @i
a1 3§y ufys aafwm sm
w7 &l | ‘

" [Placed in Library. See No. LT—1446/
69.]

SRAVANA 9, 1891 (SAKA)

Papers Laid 198

Mah htra Agro-Indi ies Develop

ment Corporation

»it fag zax vz : oY sEAERa fasd
& MR A, & Froar wfufqaa 1956 #r
a1 619 F Ft IT-URI(1) F wNT AL-
U THI-FREIT IFGqHT FRAET
fafaze, avag & 1967-68 & arfas wfq-
33T &t us sfq, w@r odifas a@ qar
37 o fagas wgwEr odgs ¥
feafaat, aar-v2a 9 @At |

[Placed in Library. See No. LT—1447/
69.]

Indian Telegraph (Ninth Amendment)
Rules

THE MINISTER OF STATE IN THE
MINISTRY OF INFORAMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : I beg to lay on the Table
a copy of the Indian Telegraph (Ninth
Amendment) Rules, 1969, published in
Notification No. G. S. R. 1079 (English
version) in Gazette of India dated the 28th
April, 1969 and G. S. R. 1969 (Hindi ver-
sion) in Gazette of India dated the 19th
July, 1969 under sub-section 5 of section 7 of
the Indian Telegraph Act, 1885. [Placed in
Library, See No. LT—144 72/69]

Notifications under Coal Mines Provi-
dent Fund and Bonus Schemes
Act, 1948

st fagmac watz: = o Jo
JT F NI A, § Frgar @q wfqeq -
fafy qar Swa Araard sfafran, 1948
e 7& & A fawfafaa afy-
Al 1 oF-uF g @wEr-ged 9%
w@arg :

(1) #aar @m  wfass fafy
(F;w) giwar, 1969 @t
feais 17 w8, 1969 & 9Rg &
UsqA § wfagaar dear Ao
T HTo 1140 ¥ gFifaa

g



